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29.09.2004 Present : The Hon'ble Mr. Justice R.K.

Batta, Vice-Chairman.

Heard Mr. A. Ahmed, learned

Advocate for the applicant.

The applicant has been

transferred from Guwahati +to Kohima

which is challenged by him in this

application. The applicant has averred

that he has filed an appeal for

cancellation/modification of ‘the

“transfer order, 8n view of thed . this
application can be disposed of by giving

direction to appropriate authority to

‘consider the said appeal/representation

- dated 21.09.2004 -

for = cancellation/

modification of transfer. The

© appropriate authority shall take

decision in the matter within

ten (10)

' days of the receipt of this order.

The fapplication is diposed of

accordingly.

G _

Vice-Chairman

T
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CENTRAL ADMINISTRATIVE TRIBUNAL: GUWAHATI BENCH

GUWAHATI

) | | 0.A. NO. /2004

P S.Kya,Dist . Kamrup, Assam.

1.

~

2.

Sri Bhubneshwar Sharma
s/o. Late ﬁaganl Kanta: Sharma
Vill, Branghati ,
P.0.Branghati

: _;i

.. Applicant

W

VSo

‘The Union of India, represented

by the Secretary,Govt.of India,
Deptt. of Directorate of Advertisi

ng & Visual Publicity,Ministry of

information & Broad casting

" New Delhi 110001

The Director of Advertising & Vi

sual Publicity ,Ministry of

" Information & Broadcasting

Govt.of India, B.Block,Barracks

K.G.Marg,New Delhi 110001

The Deputy Director (ADM)
Directorate of Advertising &
Visual ,Ministry of Infomatiop
& Broad castin-,Govt.of India
New Delhi. |
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The Regional officer of

:gk\qiik&ij?Kmlgfh}}ﬁx S, ;

Directorate of Visual publici
Ministry of Information & Broad
Casting, Nabin Nagar, Jonapath,

Guwahati-24,

o 5. The In Charge ,fesource Officer
of Directorate of Visual publicity
Ministry of Information & Broéd |
'bastihg, Nabin Nagar, Janapath,
~ Guwahati-24 .

5.‘ The Asstt. Editor of Directorate
of Advertising & Visual Publicity
Minisfry of Information and Broad
Casting; Nabin Nagar, Janapath,-

Guwahati-24

.. sRespondents.

DETAILS OF APPLICANT. . { | 3
1. Particular of the order against which the .
application is made

The instant application is directed against
the illegal, malafide andarbiteary action of the
respondents authorities whereby the applicantvis
vtrangferredAirom Regional office,Guwahati to FEQ, Kohima
againét the vacant post of Chowkidar that too in violat
ion of the circular issued by theGovt,of India in
respect of grade IV employee. The iﬁpugned tranéfer
order dt.10,9.04 issued by the Deptity Director of &dver

tising and visual publicity, Ministry of Information &
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& Broadcasting, B-Block Baracks, K.G.Marg,New Delhi U
% 110001 by the impugned order .The applicant is also 975;
demoted to the post of Chowkidar from the post of -helper an-
.ghd.transfer to Kohima from Guwahati hereas the.pdst o

which was held by the applicant is lying vacant.

2. Jurisdiction of the Tribunal,

The applicant dectars that subject matter of
application is within the jurisdiction of this Hon'ble
Tribunal and also the applicant is xmm@k rendering within
the jurisdiction of the same. -

3. Limitation

. The applicant further declares that the appli
cation is filed within the limitation period provided

-under Section 21 of the Administrative Tribunal Act,1955

‘4, Facts of the case , e

—~

441 .\ That the applicant is a citien of India and
permanent_résident of village Branghati P;O.Branghati
P.S.Kya in the distriet of Kamrup, &ssam and as such
he is entitled to get all shorts of rights privilges
benefits and protection guaranteed by the Constifution

of India and other laws of the land. .
. ! /

L,2 That the appllcant has been wrking as helper
in the office of the fegional office,Guwahati under
Govt.of India, Yirectorate of Advertising & Visual
publicity, Ministry of Information and Broadcaéting
Regional office at Guahati with effect from 19.12.83‘,‘.

to 18.5.88. Thereafter his service has been'regularised
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as helper from 10.5.83 and he has been entrus;ed with §
the job of diarising receipt and despatdhs and also

he is entrusted to operate the pjnto state Madune
having been trained by the officials of M/se. Modi Zero?c
since 15390« The applicant.has been disdiarging his

duties a5 alloted by the authorities and entrusted with

the same job very sincerely and also with satisfaction

. of all mncern.‘ The applicant has been regularised in

his servide by mméex order déted 10.5.86 and he joined his

\ service on 19.5.88 since amst then he has_been working as

helper to the satisfaction of all oncerned without any

break and any blemish ka whatsoevere

A photo copy of the dertificate dte 17.5.85

is’annexed herewith and marked as aAnnexure le

a photo cpy of the certificate dtd. 4.10.,90

is annexed herewith and marked as annexurc 2.

A phto opy of the order dated 27.5.88 is

annexed herewith and marked as Annexure 3

A photo opy of the joining report dtd. 19.5.88

is annexed herewith and marked as annexure 4.

4¢3 . That on 10.9.04 the respondent no. 4 iSSued-

an order whereby the applicanﬁ has been transferred to FEO
Kohima against the vacant post of chowkidar from Regional -
office Guwghati by demotion from helper to Chovkidar

in violation of the Govte.circular wherein it is ‘pmvided that
no 4th grale employee can be trasferred from one state to
other state in as much the impugned transfer order is -
illegal, malafide arbitery, discrminatory and without juris

diction and the same is liable to be set aside and quashe
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A photo copy of the impugned transfer order

dte 1069.2004 is annexed herewith and marked

as annexure 5.

4o 4o '. That on 9/04 the applicant has filed an ?7%
appeal /representation to the Director of adverttising

and Visual publicity, 'M.inistry of Information and
Broadcasting, Govt.of India, B.Block Baracks, K.G.

Marg New Delhi 110001 rewuesting him to set aside and
gashing ‘the impugned transfer order c¢t. 10.,9.04
highlighting all his grievances in the said gppeal/
representation. Degpits of pendency of the appeal, |

the respondents otherwise has pressural to leave Gauhati
for joining at Kohima as per the ytransfer order. The
réspondents atthorities had not taken any action on

the said appeal -aid as such the arlicant is in a very criti
tocal position who can not leave guwahati by 1 eaving his
wife sons and daughters who me suffering from various

deceased since long back.

A type wmpy of the appeal/representation
dte 9/04 is annexed herewith and marked

as annexure 6.

4.5 That the applicant!s lwxother namely Binod Qia:'mé-
has bsen suffering from mental decease and there is none tc
look afrer his brother in his house. The wife of the
applicant is a serious patient of diabetise and

heart desease aind the gpplicant is the only.person who

is to take after her family. One Ranjan gharma son of

the agpplicant has been suffering from nerological problem
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and as such the petitioner ould not leave Guwahati
under anhy circumstances. Moreover Sri Rané Devi is  0»
reading in Class III sri Ranjan sharma is reading in é
class V . and Himashrea IBvi is reading in Class VI ‘
in the mids sessidn the gpplicant cannot leaire the
station from Guwahayi to Kohima which will effect the
studies of his minor song and daughta and as such the

impugned transfer order dt. 10.9.04 is liable tobhe

set aside and quash on the hwnatarian gro'mds also.

Copies of the medical certificates and docu
ments' are annexed herewith and marked as

Annexure 7 series.

446 That the aispli::ant begs to state that Ehe
petitioners mi nor sons and daughters are reading in
'class II, V and VI in Assamese medium .sdwol
regpectively and as such it ié not position on the part
of the applicant to m to Kohima in the mdis Sessiaons.
of study period and as such the transfer order has been
passed without application of mind whcich has caused
serious prejudice on the agpplicant and as such the
;impugned transfef order is liable to be get aéide and

aguashed.

4.7 That the applicant begs to state that the
impugned transfer order has been issue;l by the respon
dent to accnodéte one Diwan Singlx Chowkidar FEO Kohima

| who has been transferred from Kohima to Hew Delhi
againgst the post of helper and as sudh the impugned
transfer is on extraneous consideration that too without

reording any valid reason and also not in the public
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to be set aside and quaghed. é

a)l

. | N

interast and as such the sane is bad in law and 11.able

4.8 'fhat the applicant ber to state that all the
employees are transfexéed to other home state 'except éhe
applicant and sl. No.1l one ReEsD2ka énd as such the
impugned transfer order is passed on miafide intention
which is illegal, arbitrary, discriminatory and not
tenable ih the eye 0f law and the sane iS lighle to be

set aside and guashede.

=

4.9 . ‘I‘hét onsgidering t':he‘fac'ts. and ’circumsta‘nces of
the case, the impugned transfer order dtd., 10.9.04 may
kindly bhe stayed otherm the petitioner has wife,

school going children his handicapped son and his ‘Irother
who is snffermg disorder would buffer 1rrep¢=rable loss,

h ardshikp and in ju <=t1 CCe
/

" 4010 That this application has been :E:Lled bonaflde

and to secure the ends of Justlce.
5e G;_Q und for relief with leg_qal provisionss -

5.1 For that the impugned trasfer order dt,

10.9..2004 is passed an extraneous grounds just to

accomodate one Diwan sigh wio is resident of New belhi

is transferred from Kohini'é to New Delhi and the applicant -
to Kohima from Guhii that too wit_hout assigning any valid
reason and without any public interest and as such the

sane iS arbitrary, malafide, illegal discriminatory and

. without jurisdiction and the sane is liable to be set

aside and aashed.
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5¢ 2 For that the impugned orxder is passed without

application of mind whidh has cused serious prejudice é

8

to the gpplicants minor son and daughter who are styding
in Ascanese medium sdwol and in the mids of sessions the

applicant can not move to Kohima with his family members.

53 Tor that the applicant is a grade IV employee as
halper who has been transferred as Chowkidar to Kohima ’
from Gauhati and it is not pnsgible fr him to stay at Kohima
with his little earning being as grade Iv employes. Moreover,
the wife of the applicant is a Govt. employee of the gtate
of Assan and there is govte circular where it is provided
that if both husband and wife were employee of the Govt.
they. should live together and as such the impugned transfer
order is in violation of the Govt. circular, rules and

guidelines and the sane is liable to be set aside and quashéd.

5. 4 For that the wife of the applicant is diabetic
and heart patient who is undergoing her treatment . One
Ranjan sharma is hanidcgpped son of the gpplicant and the
brother of the gpplicant is suffering from mental disorder
and a8 such critical position it is impossible for the
applicant to lsave for Kohima aﬁd as such the impugned
transfer order is bad in law and liable to be dset aside
and agashed,

Se 5¢ For that the impugned order is not given

effect the applicant is not yet released from his post at
Gauhgti RO and thes is none in the cadre of grade IV

enployee at Gauhati and as sudch balace of onvenience

in favour of the applicant and as sudh the impugned trsnfer or

der dtde 10.9.04 is liagble to be set aside and gashed.
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5.6 ~ For that x in any view of the mat.er the

impugned transfer order is liable to be set aside and

quashed.

The applicant craves leave of the Hon'ble

“ -

Tribunal to aivance more grounds both .factual as well é

as legal at the time of hearing of the case,

6e Detgils of the rgw_\ﬂb ies exhgusted.

The applicant declares that he has no other
alternative and efficacious remaly except by way of

- f£iling this appli wmtion.

7. Matters not previously filed or pending before any
other Court,

-~

The appiicant further declares that no other
appliéation wWrit petition o.f suit in respect of the
subject m'altter of any qther Court., authority ar any
other Bency of thea Hon'bl Rribunal for any such 'applicatio_n

writ petition or suit is pending before any of tham.

Be gﬁliﬁ SOL!ght for.

Under the facts ad circumstances stated above,
the gpplicant prays that your Lordships wuld be plesed to
admi_t this application; call for the reoords isgue a rule
- to respondé'nts to show cause as to the relief sought foi: in
this application should not be granﬁed and. upon hearing the
parties and con perusal of the rewmres, be pleasel to

grant the following reliefss

8.1 To direct the respondent no.2 and 3 to set
aside and guash the impugned transfer order dtd. 10~9.04

issued by the respondent No.3 is the Deputydirector(adun)
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Adversiging & Visual ;‘*‘ublia'ty, Ministry of Information

«

and Brodd Casting, Govt.of India, WNew Bt Delhi 110001. é

8e2 To direct the respondents to allow the gpplicant

to discharge his duties a8 Helper at Gauhati R.0. in

pursuance to the appointment letter.

i

8e3 any other relief/reliefs to wiich the appoicant

so entitled to.
Interim order pr for

Pending disposal of this application the
appoicant prys that your Lordships whuld be
pleased to stay the operation of the impugned
tensfer order dtd. 10.9.2004 and also direct the
respondents not to release the gpplicant as heiper~
from Regional office,Gauhati and ko direct the
respondents to allow the applicant.tn disdharge
his duties as hélper at Regional officer,Gauhati
and/or be pleaced to pass an status quo order in
respect of transfer order in the interest of

justice.

Further be pleased to direct the

respondents that there shall be no bar to
cancell/modify the impugned trasfer order during

" pendency of this gpplicatione

10. This application is filed through advo cates.
11. Particulars of the I.P.0.

1. I.P«Oe Noe 260 U14{D0Y
ii. pate U, . 6 -

iii. Payable at :Guwaati.
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as stated :m the Index.

Verificat ion

I, Sri Bhubneshwar sha.rmé, aged alSOut

42 yzars, son of lke Rajani Kanta sharma
resident of vill, Branghati, F.0. Branghati
?‘.S.Kya,' Dist. Kaunrup, aAssan yx do hereby
.solemnly affirm and-eeclare and}varify

that the stata*qenﬁ made in paragraphé‘

1,2,3,41 , 4.5, to 4.Q afe true to my
knowledge, those made in para graphs 4.2, 4.3,‘ .
4 4\and 11 are derrived from the recrds

and the rest are my humble sulmﬁissi:ms

before this Hon'*ble Tribunale.

and I sign tiis verification on- this

21M ~geptember, 2004 at Gauhati.

She. Wwﬁw‘ o _

Depon ent
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GOVERNMENT OF INDIA
DIRECTORATE OF ADVERTISING & VISUAL PUBLICITY \

MINISTRY OF INFORMATION & BROADCASTING |
REGICNAL CFTICE : ¢ GUIAHATI,

qe _ at fr=. 110001
No. - NeXTOGTOO (Mt

Grruahati the, 17th May, 8%

TO HHAL LT A CQucen

This is to Cr'r"ify that Shri Bhubanaswar
Sharma ls working in this Office as helper on
]111y wage basis for more than twn vears, He is |
very ohedlent? Slncere,and har working.

I wish him success in life,

@ﬂwm -

i
J He FHUKAN !
Resoarch Officnr. l
S

¢Mﬂf gﬁ

@7% d/ﬂi ' | o
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GOVERNMENT OF INDIA
D.A V. P, MIN. OF | & B

, ‘ REGIONAL OFFICE
‘;: HATIGARH, ZOO-NARENGI ROAD.
‘ : ‘ GUWAHATI-781024

200> Jdaral,

 | No.PB/JD/1/1990-91/22 77 Date:04.10,90

TO WHOM IT MAY CONCERN

S

This is to certify that Shri Bhubneswar Sarma
worked in this office as Daily-wag= Helper from
19,12,83 to 18,05.,88, He was regularised as Helper
from 10,05.88., He was entrusted with the job of
diarising receipt and despatchs from May, 1990 onwards.
He also operates the office Photostat machine (after
being trained by the officials of M/s Modi Xerox) since
15,03,90. All these jobs are done by Shri Sharma satisfactorily.

He is an honest and sincere worker and bears good
moral character,

I wish him success in life, V ////i;;Zi//////;/

| & A .,
0
%:’r. KHUMA )

‘gt Direcior, D ANDY
G' f"i 0/ ’ndiﬂ' !

e
| %4/ ¢é " Gauhatl, J
it
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y | Anneont- b
e GOUERNPEN OF [NDIA - o Lecy N v
DIRECTNRATE OF ADVERTISING & VISUAL O MLICITY R

) e MINLISTRY OF INFOTMYTIQN & RAAIADCASTING o g
R NEGTUNAL OF FICE : s GUJAHAT] ' \S
Haginarh, /§

_ o - Lna=Narenqi Rnad, &>
: : . Guuahati-781724

Sub:Submisaiin af jainin renort,
NefeYHur m-mo,no.A-12011}15/87—Exh(k) dt,5,.5,n8,
r

With rlfarag

Ce to yaur abjue,Shri Bhubnasuar Sarma,Halper' haa
2oinod his duby

I5d3y Forenoon( the 19th May,1988),Mis jdoining renn
in the prescribed for,sent from Hgrs.

t
) alongsith sthar forms duly
filled in are ssnt hersuith for dying the nsndryl. x -
5

N ¢
B 108
Enclot?)doining renort : ) ' '

in prescribed form, ) - (glgéshghaBZri o
2)Form 5f immovable proferty ¢ Jr 0 cer,
“in duplicate, g ar o!nt. fcecthr,
.J;D-clqratijn 2f Home toun farm,

A)Formydeclarating of new entrants
to Givernment service (Annexure -111)

5)Farm containing {nformatiin ab-ut cloee relatiqns,
6)Farm affirmadng allegiance tn the,

overnmant nf India,
%) ?’@47”1"1’7 13 rC . Fi’ws evhifvend .

Shri S.L.5inqla,Dy,Directac(Adan),,0AUP, Nay U~ Lhi
U,D.No,GHT 7TRO/TST 278@-8977[19g dt.13,5, A8




. No.A-4261 1/1672003:KDMN, IV =
GOVERNMENT

—[b-

, ¥ INDIA ﬂ'vW 5
oy - DIRECTORATE OF ADVERT ESi’f«IG & WSUAL PUBLICI Y
?/ M,LN!S] RY OF INFORMATION & BR()AD(,ASI lNG O_,Uf‘:( Y Q\
Y - B-BLOCK BARRACKSHCG. MARG, Py
) € ?‘\” .w«\f \(Q } , - /;? &“ T '913'(’4‘@\ v
% ¢ }g,fv ?\) " Nev :B,R}‘{ﬁwhlﬂ) 001, dat September 10, 2004 ’
}’-,7‘1') (l . /) ‘\Y\’\ ¥ A o ﬁ ‘;72 .
e P T A P
o T) ] ORDER UG} )
’%,fﬁw.‘f"\ \  The fol}owmg postmg,/tramfu in the g,ra< e Cd}g)wkndars/ljg;{ﬁers are ordered with
y (I mlmedlate effect. ‘ : e
'S, | Name of the employee and-present New Posting Remarks
No | posting
Lo {5t R.C. Deka, Helper, RO, |FEO, Tura against the vacant post .
| Guwahati ' of Chowkidar Shri R.C. Deka
: , 1 : will move first.
oueny. Shri Zakir Hussain, Chowkidar, | DAVP, Hqrs. New Delhi against
FEQ, Tura | the vacant post of Helper.
3. | Shri Diwaa Singh, Chowkidar, DAVP, Hqrs., New Delhi against ; |
hhhhh FEO, Kohima, the vacant post of Helper Shri Sharma  wiil
vr‘( Shri Bhubneshwar Sharma, Helper, | FEQ, Kohima against the vacant | move first.
RO, Guwahati post of Chowkidar
=S| Shri N.K. Paul, Chowkidar, FEQ, | FEO, Kolkata
Ranchi ' Shri - Sudhir Roy
6. | Shri Sudhir Roy, Chowkidar, FEO, | FEO, Ranchi vice Shri N.K. Paul | will move first
Kolkata . ' ‘ | s
e 7. | Shri Sribash Saha, Helper, RO, | FEO (FW), Kolkata | '
‘1 Guwahati ' N
2 Shri S\xfgg}h ::aha H(!pu ‘:h 1 Diwan Singh, Shii Zakir Hussain and Shri N, K.

fuz T A;/D/i.‘/w}‘mnmg/ume eic. since tlxur tmnsfer is

N e

“being made on o/,\hct_r ox‘Ti "cquest.
3. This issues 'tl»tie' -oval of Director, DAVP. -
1S issues with th appx. of Di | /\em’w:\}a/‘,
~ (PURAN SINGH)
DEPUTY DIRECTOR: (ADMN.)
TELE NO..23386768

1. Persons concerned. |

2. PAO DAVP eic., New Delhi

3. PAQ, Doordaxshan Guwahati

RO, Guwahati

FEOs, Tura/Kohima/Kolkata/Ranchi;

6. AQ (Cash)/TA/ Budget Section; ;

7. Admn.-VU/IN/GA/Vig Sections !

8. PA to Director/JD (Exh, YCEQ/RO, New I)elhx.

9. AD(OL) for Hindi version of the Order. ‘
10. Spare copies (5) ' 3

w1
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To,
The Director of Advertising & Visual Publicity Ministry of Information & -
Broad Casting Govt. of India, B. Block, Barracks K.G.Marg.
~ New Delhi-110001.

- Sub: - An appeal for Cancellation/Modification of the transfer order dated 10.9.04
Date.26.9.04
Sir,

I have the honour to state that I have been working in the office of the
Directorate of Advertising Visual Publicity under the Regional office, Guwahati
since 1983 as Helper I have been transferred from GuWahaﬁ to Kohima by its -
order-dated 10.9.04 as chaukidar from Helper just to accommodate one waan

D R e e |

Singh who has been ugnsfgned to Delhx ﬁom Kohlma who is a resident of Delhl
Moreover my wife has been suﬁemg form dlabetlcs my one son 18 handzcapped
and one son and two daughters are reading in class 111, V, and VII respectively in a
Assamese Medium schools and in the mids of sessions if T go to Kohima they will
suffer from studies which would cause serious prejudice to my family members.
One of my brother is suffering form mental deases and there is none to look after

my family members.

Theréforé your request to cancel the said transfer order dated 10/9/04 in the

interest of justice.

Y ours faithfully

S // - (Bhubneshwar Sharma)
" 8/o.Lt. Rajanikanta Sharma
- Vill. & P.O. Branghati
P.S. Kya.
Dist. Kamrup, Assam.
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> ANISH ROAD,
i

MEW

.. ALSAM X-RAY & CLINICAL LABORATORY

THE

PANBAZAR

GUWAHATI-781001

Name of Patient

Reforred by Dr,
Specimen
Natura

1. Harmoglohin

Tetal R, B, C

3. Total W.B.C.

4. Platelets Count

5, M. P,

. Diff,
Poly

.3

Count

Lympho
Mono
Eosino
Others

/. E.S. R.

g P.C, V.
M. C V
M. C. H.
M. C. H. C.
Othets

9. B. T

- C,T.-

10. Sputum

Urine for Sugar (R):

Phone :

Working Hours

REPQORT FORM
Mrs. Bacanti 1‘~1kotok).

DKL K qloti, MFRS
Plood for

of Examinating

< in’ (Sahhi)
per ¢

mm 151 hi { Westeigen )

(44).

Svgar (R),

"(])f,//"r'f)f

/.S/,(

5”

547703

From 7-30 A, M. to 7-30 P. M.
*
HD. FSI\ SMS.,
19, V. D.R. L
12  Fahn
13. ABO Blood Group
Rh B8lood Group
14, Blood Sugar (F) mq,,,
Dlond SU}L‘L_‘J.‘.’- A 380 g 90 =1 G
Blood Suaar (P.P.) mgs,
6. Blood Urea mgy.
16, Blood Cholesterol mg s
17. Blood Uric Acid ma°;
18. Serum Bilirubin
' Total Bilirubin mq”;
Direct Bilirubin mg 7
19. Serum Protein F;acliov\
Total Protein gm9
Albumin gm?”’,
Globulin am”;
20, S.G.O.T. Units 'ml
2. S.G. P.T. Units/mi
22, Serum Creatinine mq”,
' 23 Alkaline Phosphatase KA Units .
24, R. A. Factor
26, AL S Q. titte
26. Australia Antigen

Pathololyié (\}U/

Date

/\\



: : AW 2sgoe - F Gen
"~ A unit of City Associates Pvt. i

[9 ~ S. C. Gdswami Road, Panbazar, Guwahali-78100

- E-mail - citydiagnosticcentre@yahoo.cor

i . f o Phone No. (0361) 2606291, 26069
- N 8ROt o tcar eni pOREose —
..Wm;: Whole Bady C.T. Scan 4t)lira mm)d ¢ Color Doppler ¢ X- Ray 4 (omputonqod Pathological Lab ¢ Digital & ¢ ¢

Name Ma%t Raruan S']rmdn 11 Yrs/ Male RNOOZ
Referedby : Dr. (Mrs) Bandana Baruah MD. "
Dated . 11-Jun-03

| ; - | %
HAEMOGRAM : | . | _
Test v -~ Result Normal range

Haemoglobin 10.93 gm /d men : 13.5-18 g/dl

WBC Count (TC) 7,100/Cumm 4,000 - 11,000 /Cumm.
DIFFERENTIAL W.B.C. COUNT

Neutrophils 61 % 40-75 %

Lymphocytes 35 % 31-45 %

Esinophils 01 % 16-06 %

Monocytes » 03 % 16-10 %

Basophils 00 % 00-01'%

Lab. Ié,éﬁl/ﬁologist

Hony. Cons‘ultant‘\

athologist




e Cemre

‘Di’ognostic_ |

: . e o LT
SC BOsWaLL . oL eendlE/8100,
E-ma‘il utyc‘hagm fUcconUeOyal\m com

Phone No. (03581) 2606291, 2606292

sl puics: N

4 Whole Body C.T. Scan ¢Ultra Sour - ’)oppler & X Ray ¢ (omputcnsod Pz:

: Dmnn\l G

Name . Mast. Ranjan Sarmah. 11 Yrs/ Male - R. ‘\1
Refera by : Dr.(Mrs) Bandana Baruah MD. ‘ ¢

: “:i

Dat:. © o 11-Jun-03

.  URINE ROUTINE EXAMINATION
Physical : ' A I\llicro_séogic B
Colour | . Pale yellow . Epithelial Cells : (+):
Appearance . Clear Puscells . 4-5/HPF

Sed went . Not seen o RBCs | . Not seen.
Sp. Gravity - 1.020 Casts - : Nll

Chemical : | | |
Reaction - Neutral Bacteria K Not seen.
- Glucose( reducing substances) “ :

Crystals
| Fasﬂhg
PP - ‘ D
Random - Nil
Albumin - - Nil

Uric acid

Urates -

Cal. Oxalate

Tripie phos. D

Acetone : Am. Phosp: ute - (+)
g’ » Cal.Carbonate . (+) -

Bile pigment S

Bile salt

Others

Lab.'@ﬁnologist' | | SN

Hony. Consultant'Pathologist

- g




- ) Cit | : /2) ' A Uit of City Associatec Pyt Lid,
,}ﬁ";!t:. '/, C Y . ' S. C: Goswami Road, Panbazar Guwahati- 781001
¢ | § D'anOShC : < E-mail - clty(hagnost;cconlr((myahur)u)m

i . | . Phone No: (0361) 2606291, 750690
Centre NI -
— —__ Sent; VSt _‘“;____Mm.f_w__
~f {\olc Body C.T. Scan # U!trd Sound @ Co!or Doppl@r '1’ X Ray (‘omputouscd Pathologmal Lab @ Digital Fy ¢

Name
Refered by |
Dated

“Mast Ranjan Sarmah 11 Yrs/Male RNo-O2 =
+ Dr.(Mrs) Bandans Baruah. MD _ o
o 13-Jun-03 .

URI

NE FOR CULTURE AND SENSITITY

Aerobic cult ure of
of any organism.

Urine incubated at 37 ° c for 48 hrs reveals. n'ofngr;ow‘th

Lab(T. Hony. Consul tPathologist

§

T




Dr. M. Sarma © Regd. No. 7442.

M.BB.S., D.C.P. ' - Date. 21/09/2004
Guwahati Med1ca1 Collage , '

To Whom It May Concern:

This is to certify that, Mrs. Basanti Borkotoky, wife of Mr.
Bhubneshwar Sarma, (an employee of D.A.V.P.', Nabin Nagar,
Guwahati) has been suffering from diabetes mellitrs since for 2/3
years. She had also developed other secondary comlication leading to
peripheml neuritis & océasional diabetic coms ; so, she‘ is advisgd to

stay along with an attendant to take care of her.

Sd/illegible
, 21904
Asstt. Professor
* Dept. of Microbiology
Gauhati Medical Collage.
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